
OA. No.530/2011 

ORDER DATED 1511  OF SEPTEMI@ER,  20 11 

A. K. Mitra... .......... 
Vrs. 

Union of India & Others ........ 	......... Rt"ndents 

Coram: 
HON'BLE N1k. C.R. MOHAPATRA, WhME—R ADM—N. 

HONU,E MR. AX.PATNAIK.MEMBF-RJUDICIALe 

Heard Sri UK. Saboo, Ld. Counsel for the, applicant and 

Sri P.R.J. Dash,, Ld. Addl. Standing Counsel for the Rospondents on 

whom a copy of this O.A. has almady been served and perused the 

materials placed on record. 

Ibis Original Application, has been filed by ft aWlicant 

with the following relief-- 

"To direct the RMonderits to-,  for ear)y; payments .  of 
Tmveling Allowances to place of sedletnent amounting to 
Ro.26,,422/- with in a specific time I im it." 

It is the contention of the applimt that h,e haO joined as 

Auditor on C7.05.1974 in the Office of Accountant General (A&E):, 

Orissa, Bhubaneswar. After completion of...) 3 years as.  Anditor ,  the 

applicant had been promoted to the p6A of Senior Acoximant in the 

year 1987. On 08.09.2009 he took voluntary retirement. As per T.A. 

Rides the applicant is entitled to gethis Thaveling.Alloweince-  fbr 

kifting from his Serving place (Bhubaneswar) to th& place of 

Settlement (Pondichany), which amounts to Rs.26,422/-. Accordingly, 

he had sibmitted a Bill in stippolt of TmveJingJ-.xpenvw and 

allowance for final settlement on 18.08.2010 (Annexure-A/3), Since no 

action was taken, the applicant preferred, a mpresent*ion,  dated 



28.03.2011 vide Annacure-AM to Respondent No.2 which is pending 

1) 	
till date. 

Sri Sahoo) Ld. Counsel for the applicant sibmits; that 

A is understood that 9Dme amount has already bow relawd in favour 

of the applicant during the pendency of his representation dated 

28,03,2011 vide Annexure-A/4. In the circumstance, Sri Saboo submits 

that at this stage, he will be satisfied, if a direction is issied to 

Respondent No.2 to consider the representation dated 28.03,2011 vide 

Annexure-A/4 and dispose of thesame witti'a reasoned/speaking order 

within a specifw time fimme. 

Accordingly., as agreed to by the Ld. Counsel for the 

parties, without going into the merit of the case, Respondent NO.2 is 

directed to consider and dispose of the pending representation dated 

28.03.2011 vide Annexure-AM and pass a speaking & reamned order 

within a period of .30 days from the date of receipt of copy of this 

order under intimation to the applicant. 

6.With the above ob%.rvation and direction, this O.A. is 

dispowd of at the admission stage itself. No cogs, 

7.Send copy of this order alcng with copy of the O.A. to 

Respondent No.2 for compliance. Free copies of this order be also 

made over to the Ld. Counael for the partieg. 
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